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1 ,ORDER DATED 15-5-2002,

Heard.pefect pointed out by the Registry is
ignored.Let the OA be registered and a number be
'givdl.

died
I
The father of the Applicant havim%prematurelyj

while senviing under the railways as Loco-shunter,
the Applicant had approached the Respondents feor @

compassicnate appointr'nent.No heed having been paid

Nou
te the/grievance of the Applicant,he has filed the
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bresent Original Applicaticn fer redreséal of his
grievance. Having heard learned Ceunsel for the

Applicant and Mr.p.N.Mishra,learned Standing

counsel for the Railways(en whom a copy of this

i

petit ien has been served),this Original Applicatié
— 2 T

is dispesed.of,al the admissien, stage, with a
di r.ection to the Respondents te consider the case
of the Applicant, fer previding him appeintment on
compassienate greund,within a pericd of three

months frem the date of receipt of a copy of this
o

: e
. erder, Th e,gespondents‘\to take inte censideratien

the varieus averments made in this Original
Applicatien Cand the decuments enclesed the:eto)
and communicate the final decisien in the mattfer,
te the Applicant within the time fixed/three '
menths from the date of receipt of a cepy ef this
order.

Send copies of this order with the copies
of the Original Application te the Respondents,
at the cost of the petiticner,Leainmed Counsel for
the. Applicant Mr.saheo, undertakes to file the
required pestages fer cemmunication ef this orde'r,
alongwith original Application te the Respondents

by REGD.POST WLTH AD by 20,5,2002.
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